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Mr K Ramgkumar for. the applicant by proxy. ' -
Mr MJ Nedumpara, ACGSC for the reqpondentsk>y proxy.

The learned counsel for the applicant does not

press fbp'the interim relief. The case is alreéay-

listed before DR for completion of pleadings on 29.5.91.
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‘TNone»For applicant.

. affidavit. Call on $¢11.91.
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!nat been filed so far)despite sufficient time given
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None appears for the applicant. Respondents
| seek time to file reply. Time granted till 4-9-91,
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. None appears for xhaxappkiEwest both sides.
| Reply haﬂnot been filed. Time till 3.10.91 granted
to file reply, as a last chancs. ,
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.~ Counsel For;reépandents prays for 3 weeks time
'to file counter affidavit, K Time prayed for is granted.,
?Na further adjournment will be given for filing counter
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¢Nene preséat.
{ Counter has been filed, Rejoinder may be filed
\Vithin 2 weeks. Call on 29,11.,91,
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None appears for both sides. Re joinder has .

“far the same. List before the Bench far final hearing

lon 16.1.91.
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therein wm e refovant for this case ‘no. Heard In pard.
Liss for mnm hesring oo 38.2.82(N).
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